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MINISTRY OF ROAD TRANSPORT AND HIGHWAYS

CORRIGENDUM
New Delhi, the 25th May, 2026

S.0. 2638(E).— In exercise of powers conferred by clause (a) of section 3 of the National Highways Act, 1956
(48 of 1956), the Central Government, hereby makes the following amendment in the notification of the Government
of India in the Ministry of Road Transport and Highways, number S.O. 2455(E), dated 30™ May 2022 published in the
Gazette of India, Extraordinary, Part-II, Section 3 Subsection (ii), namely the Schedule of the said Notification:-

SI. No. Matter in Principal Notification that requires Matter to be Amended as
amendment
Location Details of Matter

1 S1. No. 1 Col 2 Joint Collector, Annamayya Sub Collector/Revenue Divisional Officer, Rajampeta

2 S1. No. 1 Col 3 Km 29.031 to Km 101.620 Km 29.031 to Km 52.730

3 S1. No. 1 Col 5 Annamayya YSR Kadapa

4 S1.No.1 Col 6 Nandalur Nandalur
Rajampet Rajampet
Pullampeta
Obulavaripalle
Kodur

5 SI.No.1 Col 7 1. Patur 1. Patur

2. Nagireddipalle (CT)

2. Nagireddipalle (CT)

1. Seshamambapuram
2. Gundluru

3. Rajampet

4. Mannur

5. Bahirajupalle

6. Hastavaram

7. Anantharajapuram

8. Mittameedapalle

1. Seshamambapuram
2. Gundluru

3. Rajampet

4. Mannur

5. Bahirajupalle

6. Hastavaram

7. Anantharajapuram
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8. Mittameedapalle

1. Pullampeta

2. Garalamadugu

3. Rangampalle

4. Thiruvengalanatharajapuram
5. Reddipalle

6. Emmanuru

7. Periyavaram

1. Chinna Orampadu
2. Korlakunta

3. Erraguntlakorta

1. Kodur(West)
2. Kodur (East)

3. Settigunta

4. Buduguntapalli

5. Upparapalle

6. Kodur

[F. No. 070KC-04/3acorri-2]
SHAIKH AMINKHAN, Director
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